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Government of Jammu and Kashmlr
Transport Department Civll Secretarlat, J&K

NOTIFICATION
SRTNAGAR, tha rl 2026

and Kashmlr hereby makes the followlng rules, namely:-

l. Short tltlG end commanccmantr:- (1) These rules may be
called the Jammu and Kashmlr State Motor Garages (Gazetted) Service
Recrultment Rules, 202G.

5.q\\1 In exerclse of the powers conferred by
the constltutlon of Indla the Lleutenant Governor,

e provlso to Artlcle 309 of
Unlon Terrltory of .lammu

(2) These rules shall come lnto force from the date of thelr publlcatlon
ln the Govemment Gazette.

2. Dcflnltlonr:- (1) In these rules, unless the context otherwlse requlres:-

(a) 'AdmlnlrtraUyG Dcp.rtntenf means the Transport Oepartment
of the Govemment ln the Clvll Secretarlat holdlng the
AdmlnlstrdUve charge of the servlce;

(b) 'C.dF!'means the cadrc of tfie servlce;
(c) 'Gommlglon' means the Jammu and Kashmlr publlc Servlce

Commlsslon;
(d) 'Goycrnmcnf means the Government of Unlon Terrltory of

Jammu and Kashmlr;
(e) 'ilcmbcr of thc Scrvlcc' means a persc,n appolnted to a post ln

the servlce under the provlslons of these rules or the rules
superseded by these rules;

(f) 'Po!f, means a permanent post carrying a deflnlte tlme scale
sanctloned by the competent authorlty;(g) 'RulGr' means the Jammu and Kashmlr State Motor Garages
(Gazetted) Servlce Recrultment Rules, 2026;(h) 'Schcdulc'means the Schedule(s) annexed to these rules;(l) 'SGwlcG' means the Jammu and Kashmlr State Motor Garages
(Gazetted) Servlce;

0) 'Unlon Tartltory' means the Unlon Terrltory of Jammu and
Kashmlr;
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(2) Words and Expresslons used ln these rules but not deflned shall
have the same meanlng as are asslgned to them ln the Jammu and
Kashmlr Clvll Servlce (ClasstflcaUon, Control and Appeal) Rules/Jammu
and Kashmlr Clvll Servlce Regulaflons, 19SG;

3. Conrtltutlon of Scrvlcc:- (1) From the date of commencement of
these rules, there shall be consfltuted the lammu and Kashmlr State Motor
Garages (Gazetted) Servlce;

(2) The Government may, at the commencement of these rules,
appolnt to the servlce any peEon who at the commencement of these
rules, ls holdlng ln substanilve capaclty any post lncluded ln the cadre of
thls Servlce:

Provlded that for the purposes of the lntHal constltutlon of the
Servlce, a person holdlng any post lncluded ln the cadre of the Servlce
ln lts sanctloned scale of pay, ln substandve capaclfy to whlch he/she
was appolnted by the competent authorlty under rules, elther by dlrect
recrultment or by promotlon shall be deemed to have been appolnted to
the Servlce under these rules, lf he/she ls fully quallfled to hold the post
under these rules.

Explanrtlon:- The word 'holdlng' means a person holdlng a post
lncluded In the cadre of the Jammu and Kashmlr State Motor Garages
(Gazefted) Servlce ln lts sanctloned scale of pay on regular basls under
orders of the competent authorlty and wlll not lnclude the peEons
holdlng a post on ex-cadre/deputatlon basls or on adhoc basls or ln a
stop-gap arrangement.

4. StrGngtfi .nd Compotluon of t{rc Sctwlcc:- (1) The authorlzed
perrnanent and temporary strcngth of the cadre and the nature of the post
lncluded thereln shall be determlned by the Government from tlme to tlme
and shall, at the lnltlal constltutlon of the Servlce under these rules, be such
as speclfled ln the Schedule-I annexed to these rules:

Provlded that the Government may create tempoGry posts ln the cadre
of the Servlce for speclfled perlod or purpose as may be consldered nec€ssary
from tlme to tlme.

(2) The Govemment shall, after the lnterval of every flve years or at
such other lntervals, as may be necessary, re'examlne the str€ngth anc,
composltlon of cadre of the Servlce and make such alteratlons thereln
as lt deems flt;
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5. Quallflcatlone and l.lcthod of Recrultment:- (1) No person shall be
ellglble for appolntment or promotlon to any post ln any class, category or
grade ln the Servlce unless he/she possesses the quallflcatlon as lald down ln
the Schedule-Il and fulflll the requlrement as provlded ln the rules and orders
for the tlme belng ln force.

(2) Appolntment to tha ecrvlcc rhell bc mada:-

By dlrect recrultment; or
By promotlon; or
pirity Uy (a), and partly by (b), ln the ratlo,.and ln

manner,'as rirentloned agalnst each post ln Schedule-II:

Provlded that all the posts under dlrect recrultment shall be filled

through the Jammu and Kashmlr Publlc Servlce Commlssion as per the

rules/orders of the Govemment lssued for the purpose'

Provlded further, that all the posts under promotlon-quota shall

be fllled through the limmu and Kashmlr Publlc Servlce Commission/
Departmental Promotlon Commlttee (DPC)'

(3) The Department shall refer vacancies ln the dlrecVpromotion

iubta to Jammu and Kashmlr Publlc Service Commisslon and

d"plttrenat Promotlon Committee, as the case may be, ln terms of

SRO-156 dated 1.4.06.2005.

6. Probatlon:- Probadon of the Members of the servlce shall be govemed

unO"r'inJ Provlslons of lammu and Kashmlr Clvll Servlces (Classification,

idit-i ""0 
Appeal) Rules, 1956/the lammu and Kashmlr Clvll Service

Regulatlons, 1956.

,. Rcscrultlon ln appolntmantl:. Whlle maklng appolntments elther by

irr"a'i"i1grim"nt o. by promotlon, reservatlon shall be provlded to the

;;[i. catigortes tn aciordance wlth the provlslons of Jammu and Kashmir

ili'J.rtlon ia,2oo4 and the rules and orders, as ln brce'

A, Tralnlng and Dcpaltncntat Erentnrtlon:- Persons appolnted to the

Ierrlce ov iof,pefltlve ixamlnaflon shall be requlred to undergo such tralnlng

ilil1fri i; 'dht 
durtng the course of probatlon and to pass durlng the

,"ifoA of probatlon or trlal such Departmental examlnatlon(s) as the

bovernment may Prescrlbe:

Provlded that the Government may exempt' elther tholly or,partlv'

from such tralnlng o, O"p-t-ttrantal examlnatlon.' peEons.whoiave passed a

;il;;;Al .ia-mrn"tlJn orunae'gone tralnlng declared bv Government to

(a)
(b)
(c)
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be equlvalent to the Departmental examlnatlon or tralnlng prescrlbed under
these rules.

9. Ellglbllity ot GovGrnmcnt SGrvlntl for dlroet rGcrultmGnt:- A
person already ln the Govemment Servlce may apply through proper channel
br dlrect rccrultment to a vacant post ln any partlcular class or category ln
the Servlce lf he/she possesses the educatlonal and other quallflcatlons
prescrlbed for recrultment to such class or category of posts' The upper age
itmlt of such Govemment Servants shall be as provlded ln the Generial Rules:

Provlded that ln case of a post whlch requlres a hlgher degree of
speclallzatlon and/or experlence, the Government may prescrlbe hlgher uPper
age llmlt.

10. tlalnt nancG ol Scnlorfi lltts:- Senlorlty of the Members^ of the
Servlce shall be regulated under the Jammu and Kashmlr Clvll Servlces
(Classlflcatlon, Cont-rol and Appeal) Rules, 1956. The Admlnlstratlve
bepartnrent sirall malntaln an up-1e-6ft" flnal senlorlty llst of Memhrs of the
Servlce.

11. Rcclduary lilattcrr:- In regard to matters not speclflcally covered by
these rules, the Members of thl Servlce shall be govemed by the rules,
regulatlons and orders appllcable to the Clvll Servlce of Unlon Terrltory of
Jammu and Kashmlr ln general.

L2. lntctprcbtlon:- If any questlon arlses relatlng to the lnterpretauon of
these rules, the declslon of the Admlnlstratlve Department shall be ffnal and
blndlng.
13. Rcpcat and tavlngt:- (1) All rules correspondlng to these rules and ln
force lmmedlately before the commencement of these rules are hereby
repealed.

(2) Notwlthstandlng such rep€a|,. any..appolntment or order made or
actlon 

-taken 
under the rules so repealed shall be deemed to have been made

or taken under these rules.

By oldGr of ttG GoYGrnmcnt of tammu and l6shmlr.
sdl-

(Avny L.va3!) IAS
Secretary to the Govemment

Transport Department

No: TRPT-SMG/2|ZO22-O2(233698) Dated: >l -os-2026
Copy to thes-
01, All Flnanclal Commlsslonerc (Addltlonll Chl.f Secrrtarles).
02, Addltlonrl Chlef secret.ry to the Hontle chlef Mlnlstcr, J&K.



25.
26.
27.
28.
29.
30,

11.
L2,
13.
L4.
15.
16.
L7.
18.
19.
20.
2t.
22,
23.
24.

Resldent Commlssloner, J&K Govemment, New Delhl
Dlvlslonal Commlssloner, Jammu/Kashmli,
All Deputy Commlssloners.
Dlrector, Informatlon, J&K.
Secretary, J&K publlc Servlce Commlsslon.
Dlrector, Estates, Kashmlr/Jammu,
P.lf$q Archtves, Archaeology and Museums, J&K.
All Heads of Departments/MJtiaglng Dfreao#.
Secretary, J&K LeglslaUve asseriUf!,
Secretarlr, J&K Servlces Selecdon tioard.
OSD/Prlvate Secretary to the Hon,ble Chlrf Mlnlster, J&K.
Generallhnager, Govcmment p?ess, Jammu/Srlnagar.
Prlvate Sccretary to Hon,ble O€puty Chlef Mlntster. 

-
OSO to Hon'ble Mlnlster for Food, Gvll Supplles & Consumer Affalrs, Transport,
99_"!"9 &.Technology, tnlbrm!flon Technoiogy, youth S€rvlccs a Siorts and
ARI & Tralnlngs Deplnment for lnformatton of the Hontle Mlnlster.
Prlvate $crctarles to all Hon'ble Mlnlsters.
Prlvlte Secretary to Advlsor to Hon,ble Chlef Mlnlster.
Prlvate Secr€tary to the Chlef Secretary.
Prlvate Secrctary to Secret ry to the Gove
Incharge Webslte, Trrnsport Oepsrtment,

mment, Transport Department.

Notlflcatlon/Stock f, le,

bPnsw* 
Department 

S\
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03. Dlrector General of pollce, J&K.
04. All Prlnclpal Secrctarles to the Government.05. Prlnclpal Secretary to the Hon,ble Lleutenant Governor.06, All Commlssloner/Secrete rles to the Govemment.07. Chlef Electoral Omcer, J&K.08. Chalrperson, J&K Speclal Trlbunal.09. Dlrector General, J&K Ins$tute of Management, publlc Admtntstrauon and

Rural Development.
10. lolnt Secretary (Jammu, Kashmlr & Ladakh), Mlnlstry o( Home l,ffatrs,

Govemment of Indla.

(Huthccr Ahmed) JI(AS
Speclal Secretary to the Govemment



Jammu and Kashmlr State ltlotor Garages (Gazetted)
Serulce Recrultment Rules, 2026.

SCHEDULE-I

(l.lu GCT Ahmed) JI(ASwal Secretary to the Government
Transport Departmentil

S. No. Ilcsignrtion of thG Pott Pry Lcvcl No. of Ports

0t

(2) (3)

I Dircctor

2. Joint Dircctor 0l

3 Deputy Dirrctor Lcvcl- I I (67700-208700) 02

4 Works Manager Levcl-tA (50700-160600) 02

5 Admiilstrativc Ollicg Lcvct-t (47600-l5l 100) 0l

Total 07
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(4)(t)

Lcvel-13 (123100-21 5900)

Lcvcl-12 (78800-209200)



Jammu and Kashmlr State l.lotor Garages (Gazetted)
Servlce Recrultment Rules, 2026.

SCHEDULE-II

Mcthod oI Rcntltmcnl

6)

By promotion from Class'll (.loint

Dicctor) with tlucc (01) Ycats
substantivc scrvicc in thc said class ard

cllcgory.
OR

If no suiuble Dcparrmcnlat candidat is

avaihble. by dcputatlon from Gencnl

Adminictntion Departmcnt or othcr

Dcpartncilt of cquivalcnt statu/gnde,
qrulification ard cxpcriencc prcscribcd.

By pmmotion
Dircaor) with fi

from Class.ll t (Dcputy
vc (05) ycan stbstsntivc

I

Works
Menogcr

JI

Scwicc in thc sid class and catcgory.
OR

If oo suitgblc Departnrental cardidatc is

availablc, by dcputation from Gcneral
Admlnirtnlion hrtmcnt or othcr
Dcprtmcnt of equivalcnt status/gnde.
qualilication urd cxpcricncc pnscribcd.

Dcgtc in Automobile (l) 5(P/o by Dircct Rccruitmcnt and

Enginecring fiom a
motion fmm clast'l (SlorEsrecognizcd UnivcnitY: (ll)5070 by pm

3 ycrn DiPloma ln Ofhccr) of Jammu and Kashmir Statc

Automobilc Enginccring Motor Grragcs (Subordi natc) ServlceS

with fivc Rccnritment R ttlcs ontongsl thc membcrs

0

Doignrlion
of Post

Pry Lrvcl Qurlilicrllon for Dirccl
Rccruilmcnl

Crle8ory

(3) ({) (s)(2)

I Director Lsvcl-13
(l23lm-
2 r s900)

l.cvcl-12
(78t00-
209200)

Joint Dirc<torII

By pmmotion from Class.[V (Works
Managcr) with livc (05) ycer subsrrndvc
Scrvicc in thc said clarc aad category.

OR
If m suitablc Dcpartmcotd cardidatc is

availablc. by dcpulEtion from Gcncral
Adminisbarion Deportmcnt or othcr
Departnrcnt of cquivalcrt sbtrr/grode.
qrulificrtion urd cxpcriencc pltscribcd.

llcputy
Diltdor

il,

Lcvcl-8A
(50700-

r60600)

lv
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Lcvcl-l I
(67700-
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of Servicc having threc years Di
Automobilc Enginecring from a
rccognizcd lmtitutc ed fivc ycars
sub3Lntivc rcrvicc in thc sid class and
c8lc8ory.

lncxpcricncc in sny
Govetnment/Public
Scctor Underralring.

Administrativc
O{Iicer

By depulotion from lhc Gcneral
Administration Dcpattrrc'nt.

Levcl-8
(47600-
l5 t 100)

(ttlushccr Ahmcd ) J l(AS

IPal Secretary to the Government
Transport oe?aftmeflr 

U
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